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\\ 
Wale: angodto-1TGRC / 2020-21 / 696 / aoa aX 

wratea— where, aftroy ax, 

Wa we) 

(errgoet0) 
mae: ia: © S$” aaAx, 2020 

Wed vite Yee afer, 
aUProy BY, VEIN Wee | 

fawa:— 4 seq area /a wale arew gre oa Polat & aque ¥ TRAN- 
I/TRAN-2 @ Waray aret GSTN @ daftia fea ar aA uf BS aay Fy 

pum vad fasae shed). arefte ufsaaa & wufaa am (o.M.) Wen— F.No. 

266/11" ITGRC/GSTC/2020(Part-1)/2909 feie 17.06.2020, rrGRc @ we} tea fea 
18 Hrd, 2020 @ areiget dul GSTN & fa years at g-Aa fale o1 sreewe, 2020 (wie 

war) a wet TET oe a awe ax forad ERI Al Bed Wee / Ao ler wae 

ant wa fret @ aru F TRAN-I/TRAN-2 @ GRIT THT GSTN wy wehier fed 
ar @ ofa wafer at ah 2) 

2. ITGRC # 114 dam Hf ford we vig feraq e 

(i) Cases shall not be referred to ITGRC wherever an appeal against the order of Court at 
appropriate judicial forum is decided to be filed. 

(ii) If the order of High Court to allow filing of TRAN-1/2 ete has been accepted by the 
jurisdictional Competent Authority of the Centre/State Tax, then such cases shall not be 
referred to ITGRC. 

ITGRC O 114 See 4 faa ae Poly cen ead awrite wfc 4 om. 

fetie 17.06.2020 8 Uyfta vB S at 4 Ay Pree fed a 

21%) wi amet rr mo ae earea/am waleq =e ERT TRAN-1/2 
wer fd aM @ sree fet ay z, or veer aeal vd fafae wert & aete F wah 

we o@ fed ofersafee after arr fr aren wen te waite Pofat & fiwe 
Appropriate Judicial Forum ® Ghat atta aay fd Gr wear WY anfte Plait at eer 

fed ort & were 4 ay cage afte (orice) S mean UY wise after te-1 o 

wat weal afed feu wage a ome) vase after (orate wide) arr at affets 
a wares ver Wem d erred oh aed de Gra wera were & wer wed 
Ped onel | aire were afte grr arate zante Pela & fg Appropriate Judicial 
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soma i We attr TR EY areret fes Pfs at edo POA wy B Aare Fe 

fray GANTT | 

22 faa ame F wea ware aftety ERT Appropriate Judicial Forum, ® Waa 

adr ax ek rar agen, Ge BR ATTA A Pree Alor war er yaTAT Se EE 

atta see BA arehh aer arated GPR at TEA | 

oa fea aaal # sive Veena afer ant afte Pola at ear wet at Fra 

ea cage, 3 AEG A hort errr we eT TA RTE GAT at Fey eM 

Bert angodo SAAT, FATA a) Excel File 4 {Ae HES. ctithalu-up@nic.in WK feria 

40.11.2020 we waerer qed} 
  

  

  

S.No. | Title of Case | WP No. Issue in| Directions | Error Recommendation 

and Brief of Hon'ble | Committed | of Officer of the 

Date High by the | State/Centre 

Court taxpayer                     
fra ata @ wre ger ah @ met wy angodo oyTT aRt aeheerent & 

aepten } aera Pratt wren H GSN wh segues & BR ea sre 

24 Technical Glitches 8 waar FA ArHeH, git Ries 31 And, 2020 GH wd et Ge 

3. BI GSTN FM SOP fei 12.04.2018 b ayes Yale ITGRE @ WAT WT BW BY 

GSTN @T serene frat TVA | 

army eho tral ah ene eae TY gE At MT ag YAR 

BUY Gi BE BR 

aS — TRIATGAR | 
+= 

(arjat Hr) 
ofay, aor a, 

TAR WT! 
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i : Email 

  

Regarding Tran-1 issue of M/s Swati Enterprises GSTIN O9AKIPK7573P1Z6 WIRT TAX NO. 356 OF 2020- Allahabad High 
Court 

  

~ From : gstn legal <gstn.legal@gstn.org.in> Thu, Oct 01, 2020 12:21 PM 

+ Regarding Tran-1 issue of M/s Swati Enterprises GSTIN OSAKIPK7573P1Z6 WIRT TAX NO. 356 OF G7 atachenents 
2020+ Allahabad High Court 

To : Joi Commissioner CT UP <ctithqlu-up@nic.in>, cor3gz-up@nic.in 

Cc : mohammad shadaab <mohammad,.shadasbGgstn.org,in>, srisht! saxena 
<srishti_saxena@gstn.org.in>, legal assistant <legal.assistantigstn.org.in>, akshay lal 
<akshay,lak@gstn.org.in>, jitendra singh <jitendra,singh@gstn.org.in> 

Dear Sir, 

‘This |s in reference to letter dated 16.09.2020 (enclosed) addressed to Joint Correnissioner, Comer. Tax, IT Div., Comer, Tax HQ and 
same was forwarded to GSTN vide e-mail dated 24.09.2020 along with representation of Petitioner and High Court’s order dated 06.07.2020 for 

needful. In this regard this is to inform you that. in 7th ITGRC meeting (copy attached) it was decided that inall such cases where Court had 
directed to atow the filing of TRAN-1_ manually or electronically, without giving any consideration to the fact whether technical glitches were there 

; "or not; jurisdictional tax authorities shall take legal opinion of Government Counsel to file appoal/review petitions as deem fit and procead legally as” 

per OGST/SGST/UTGST Act, law and rules. It was decided that the Commissionerate/States may either file an appeal against the above-mentioned 

order or, if it was found to be a fit case in terms of 32 GST Council decision regsrding extended scope of TGRC for nan-technical issues also, then, 

the cape might be ded by the Commissioner following the prescribed pr     

Fuirther, vide sth roc chp attached) u wos deisded that the Jurtedictional Commissioners of the State/ Centre should 6 the 
‘Gaim of the taxpayers checked including verification of the credit and ascertain the amount of credit that was claimed in the various tables pf GST 

e TRAN-t & TRAN-2. Wherever required a certificate from counterpart tax authority may be obtained regarding genuineness of claim, After being 

’ satisfied about the genuineness of the claim, the details should be sent to GSTN with proper recommendation and specific MC order Copy 35 por 

324 Gste meeting to enable filing of TRAN-1/TRAN-2. 

GSTC Secretarist had prescribed the folowing format to be followed by the jurisdictional tax authority while forwarding cases in terms of the 

decision of 324 Gste vide OM dated 192.2013 (copy attached) read with CBIC’s letter dated 01.08.2019 (copy attached):- 

S.No] Tite of Case | WP No. | Issue | Directions Error Committed ease ot ew of ae 
Base pee. in Brief Hone High by the taxpayer | State/Centre 

  

  

  

                    
Again in the 11" jrore (eopy attached) meating it was decided that once the order has been accepted by the jurisdictional authority and has 
attained finality, tt needs to be communicated tn writing to GSTN with the approval of the competent authority of Centre/ State Tax to 
inplement that order. On this aspect, it was discussed that a final decision regarding filing writ appeal/ review petition/ SLP against ary court order 

of acceptance of the concerned court order in a time bound manner has to be taken by the jurisdictional Centra! Tax/ State Tax authorities a5 per 

. prescribed guidelines. In cases pertaining to Central Tax taxpayers, if it is decided by the jurisdictional Central Tax Commissionerate 

with the approval of the Chief Commissioner concerned to accept the said order of Hon‘ble High Court/ Hon'ble 
; Supreme Court as per prescribed. procedure, then the same needs to be communicated In writing to GSTN by the 

im concarned Central Tax Commissionerate with the approval of the Chief Commissionerate for implementation of 

order of the Hon'ble Court 

Similarly; incase of State Tax taxpayers; a ther jurioincons ssl ade vo gezeot mold anda of imairbs tee Wook it needs to be 

: Conriunicated In writing to GSTN by the jurisdictional State Tax authorities with the approval of State Tax Commissioner for compliance of the order 

of Hon'ble Court. On receiving of the communication from the jurisdictional field formation with the approval af the Chief Commissioner of Central 

Tax or Commissioner of State Tax, as the case may be, GSTN will take action for compliance of Court order for opening of the portal for the said 

taxpayer. However, the jurisdictional tax authority needs to verify the correctness and eligibility of the said transitional credit calmed by the 
taxpayers 2s per provisions of CGST Act 2017 and the rules thereof and to take app dial action, If required. The said decision was 

‘Communicated vide OM no, 266/L1th ITGRC/GSTC/2020|Part-1)/2909 dated 17.06.2020 (copy attached}. 

  

‘Jn mew of the above, since the 12% jTGRC meeting is ater in time therefare, the procedure as prescribed in the 28 in read wth OM 90 
266/13th MMGRC/GSTC/2020|Part-1}/2909 dated 17.06.2020 may be followed in this case and accordingly the case may be processed. 

“ Sobmitted Ser your information and wecereny action. 

The information transmitted as part of this mail, including any attachments, is intended only for the person or entity to which 

it is eddressed and may contain comfidential andfor privileged material. Goods And Services Tax Network (GSTN) does mot accept or 

https:Jvww.emad. gov. infhiprintmessage?ii=2223726tz=AsialKolkata&xim=1
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assure any Liability, responsibility or duty of care for any use of of reliance on this mail by anyone, other than the addressee. 

Any couse, review, retransmission, dissenination, paraphrasing, distribution or other use of the information and deta in any 

mancer or form, wether by photocopying, electronically, dy internet, within another docusent or otherwise, by persons or 

entities other than the intended recipient say be unlawful. If you are not the intended recipient of this mail or information 

contained therein, please contact the sender and delete the waterial froe any cosputer. 

WARNING: Computer viruses can be transmitted via email. The recipient should check this ceail and any attachnen ts for t he 

presence of viruses. Goods And Services Tax Network (GSTN) accepts no liability for any dasage caused a6 a result of any virus or 

other ralware transaitted by this e-mail. Recipient showld carry out own virus checks before opening the e-sall or attectment. E- 

nail tranéaission cannot be guaranteed to be secure or error-free as information could be intercepted, corrupted, lost, 

destroyed, arrive late or incomplete, or contain viruses. The sender therefore does mot accept liability for any errors or 

omissions in the contents of this message, which arise os # result of e-mail transmission. * 
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